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Interim compliance Report of Hon’ble NGT order dated 08.01.2024 in the matter of Sunil 

Kumar Nigam V/s State of Haryana OA No. 648/2023 

 

1. Background:- 

The Complainant, an allottee of an apartment in Windchants apartment in Sector 112 

Gurugram, Haryana has complained that in the Windchants Group Housing Colony 

project, the builder, Experion Developers Pvt Ltd., in order to earn unlawful gains, 

has violated existing laws pertaining to protection of environment and maintenance 

of Green Area.  

The applicant has referred to the following violations:-  

i. Illegally constructing a high-speed Diesel Tank on the notified Green Area (30%) 

with concrete structure and equipment protruding above ground level near tower 

WT07.  

ii. Illegally constructing a Gas Bank on the notified Green Area (30%) with concrete 

structure and equipment protruding above ground level near tower WT07.  

iii. Reducing the sanctioned Green Area and constructing more than permissible FAR of 

175 without revision of sanctioned plans.  

iv. Altering the plan and encroaching green area and reducing the number of visitor's car 

parking slots (ECS) around various towers including tower no. WTO7.  

v. Altering the circulation roads around residential towers including tower WTO7 in 

violation of norms, of having concrete black top, required to be followed for 

movement of fire tenders in case of fire. 

vi. Constructed STP in violation of EC conditions. The recirculated water being supplied 

in apartments contains fecal matter. The water is of dark colour and stinks badly. 

vii. The Promoter has failed to get water supply from Municipal Corporation. Water is 

being sourced from tankers which contains an alarmingly high TDS of over 450.  

viii. Possession is being offered without Consent of SPCB.  

ix. Builder illegally built 20 additional EWS units, which had to be demolished after 

objections by residents.  

x. The builder is extracted Ground Water without permission. The applicant has further 

submitted that the construction is still on going in spite of the fact that EC granted in 

2012 has expired. As of now, construction is without any EC and / or CTE issued by 

HSPCB. The applicant has further submitted that complaints were made to the 

concerned statutory authorities but no action has been taken on the same. 

 

Hon'ble National Green Tribunal vide order dated 08.01.2024 has directed as follows:-  

In view of the averments made in the application, we also consider it appropriate that a Joint 

Committee be constituted to verify the factual position and suggest appropriate remedial 

action.Accordingly, we constitute a Joint Committee comprising of representatives of the Central 

Pollution Control Board (CPCB), Haryana State Pollution Control Board (HSPCB) and District 

Magistrate, Gurugram and direct the same to undertake visits to the site, look into the grievances of 

the applicant, associate the applicant and representative of the concerned project proponent, verify 
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the factual position and suggest appropriate remedial action. The State PCB will be the nodal 

agency for coordination and compliance. Factual and Action taken Report may be submitted on or 

before 15.02.2024 by e-mail at judicialngt@gov.in preferably in the form of searchable PDF/OCR 

Supported PDF and not in the form of Image PDF.. 

 

2. Compliance of Hon'ble National Green Tribunal directions:- 

 

In compliance of Hon’ble NGT directions issued vide order dated 08.01.2024, Joint committee 

was constituted of following officers to verify the factual position and suggest appropriate 

remedial action:- 

Sr. No.  Name of Officer & Designation  Representative/Nominee 

1.  Sh. Hitesh Kumar, IAS, Additional Deputy 

Commissioner, Gurugram 

Deputy Commissioner, 

Gurugram  

 

2.  Sh. Danish Meena, Scientist C, CPCB, New 

Delhi 

 

CPCB, New Delhi 

3.  Sh. Vikas Grewal, Scientist B, Gurugram 

Region (N)  

 

HSPCB 

 

The Joint Commissioner, Municipal Corporation Gurugram , The District Town Planner 

(Planning) Town & Country Planning Department, Gurugram ,The Estate Officer-I, Haryana 

Shehri Vikas Pradhikaran , Gurugram, M/s Experion Developers Pvt. Ltd., Developer and Sh. 

Sunil Kumar Nigam, applicant were requested to attend the inspection scheduled on 

13.02.2024  & applicant vide his Email dated 12.02.2024 has informed that his authorized 

representatives Mr. Manoj Kumar, R/o T2/302, Experion Windchants sector -112, Gurugram 

& Mr. Gopal Arora, R/o C-1/7 Rana Partap Bagh, Delhi shall attend the inspection alongwith 

joint team. Following assisted joint committee during inspection on 13.02.2024:- 

 

Sr. No. Name of Officer & Designation 

 

Deptt. 

1.  Sh. Rajesh Kaushik, District Town Planner 

(Planning), Gurugram 

Department of Town & 

Country Planning, Gurugram 

 

2.  Sh. Satya Narayan, SDE, HSVP, Gurugram Representative of HSVP, 

Gurugram 

 

3.  Sh. Anand Saini, JE, HSVP, Gurugram HSVP, Gurugram 

 

 

Observations and Findings:- 

As per site observation, interim report is as under:-  

Sr. 

No. 

Violation referred by Applicant Reply 

1 Illegally constructing a high-speed Diesel 

Tank on the notified Green Area (30%) with 

DTP (Planning), Gurugram  

has send its report on the 
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concrete structure and equipment protruding 

above ground level near tower WT07. 

 

available records to DTP 

Enforcement  for verification 

and facts finding.  

 

Report of DTP Enforcement is 

awaited.  

Joint committee will analyze 

the reply received for Town 

planning department and 

submit final report before 

Hon’ble NGT  

 

2 Illegally constructing a Gas Bank on the 

notified Green Area (30%) with concrete 

structure and equipment protruding above 

ground level near tower WT07. 

3 Reducing the sanctioned Green Area and 

constructing more than permissible FAR of 

175 without revision of sanctioned plans. 

4 Altering the plan and encroaching green area 

and reducing the number of visitor's car 

parking slots (ECS) around various towers 

including tower no. WTO7. 

DTP (Planning), Gurugram has 

sent the detail of car parking 

achieved to DTP 

(Enforcement), Gurugram 

which will be verified by DTP 

(Enforcement) 

5 Altering the circulation roads around 

residential towers including tower WTO7 in 

violation of norms, of having concrete black 

top, required to be followed for movement of 

fire tenders in case of fire. 

DTP (Planning), Gurugram 

submitted site plan duly 

showing the deviations and it 

has been noticed that rear side 

setback has been encroached. 

6 Constructed STP in violation of EC 

conditions. The recirculated water being 

supplied in apartments contains fecal matter. 

The water is of dark colour and stinks badly. 

Sampling of the STP installed 

has been conducted and 

samples has been collected and 

sent to Board’s Lab, Faridabad 

for analysis. The treated water 

is not of dark colour and not 

stinks badly. Moreover, as per 

sample report No. 4100, 4101 

& 4102 dated 12.01.2024 

(Annexure-1), fecal matter as 

well as other parameters within 

the prescribed limits.  

 

7 The Promoter has failed to get water supply 

from Municipal Corporation. Water is being 

sourced from tankers which contain an 

alarmingly high TDS of over 450. 

Water is being supplied by 

GMDA through metered pipe 

line, as a stop gap arrangement 

in case of insufficient water 

supply from GMDA; water is 

being procured through tanker, 

details thereof is yet to be 

submitted by the Builder. 

 

8 Possession is being offered without Consent 

of SPCB.  

After obtaining Occupation 

Certificate, project proponent 

is eligible to obtain Consent to 

Operate. Possession is not 

related to consent of HSPCB. 

 

9 Builder illegally built 20 additional EWS 

units, which had to be demolished after 

objections by residents. 

 

It is already demolished.  
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10 The builder is extracted Ground Water 

without permission. The applicant has further 

submitted that the construction is still ongoing 

in spite of the fact that EC granted in 2012 has 

expired. As of now, construction is without 

any EC and / or CTE issued by HSPCB. The 

applicant has further submitted that 

complaints were made to the concerned 

statutory authorities but no action has been 

taken on the same. 

 

During inspection, no bore 

well found.   No construction 

activity is going on. The 

Project proponent has been 

asked to submit compliance 

status of Environmental 

Clearance conditions during 

operation phase of project. 

Reply is awaited. 

 

 

1. As per Environmental Clearance total water requirement will be 345 KLD and fresh water 

requirement shall be 303 KLD which will be met from HUDA water supply. The 380 KLD 

of waste water shall be treated in STP of 475 KLD. 342 KLD of treated waste water shall 

be recycled /reused for flushing, horticulture  DG cooling etc leading to zero exist 

discharge from SEIAA vide No. SEIAA/HR/2012/488 dated 27.12.2012 for built up area 

243005 sqm and waste water discharge 380 KLD and obtained CTE from the Board vide 

No. HSPCB/Consent/:2821213GUNOCTE254308 dated 25.09.2019 valid upto 24.09.2015, 

extended CTE vide No. HSPCB/Consent/ : 2821216GUNOCTE2371618 dated 19.02.2016 

valid upto 24.09.2016, extended CTE vide No. HSPCB/Consent/ : 

2821216GUNOCTE3224267 dated 31.08.2016 valid upto 07.02.2018 & extended vide No. 

HSPCB/Consent/ : 329962318GUNOCTE4959419 dated 30.01.2018 valid upto 26.12.2019 

and obtained 1st CTO vide No. HSPCB/Consent/ : 329962319GUNOCTO6349727 dated 

28.02.2019 valid upto 30.09.2019, CTO renewed vide No. HSPCB/Consent/ : 

329962319GUNOCTO6886410 dated 27.09.2019 valid upto 30.09.2020, CTO renewed 

vide No. HSPCB/Consent/ : 329962320GUNOCTO7774473 dated 28.07.2020 valid upto 

30.09.2022 & CTO renewed vide No. HSPCB/Consent/ : 329962322GUNOCTO26218249 

dated 25.07.2022 valid upto 30.09.2023. Applied for CTO renewal vide application No. 

40070021 dated 30.06.2023 which was refused vide No. HSPCB/Consent/ : 

329962323GUNOCTO40070021 dated 14.08.2023 & applied for CTO renewal vide No. 

47781293 dated 30.09.2023 which was again refused vide No. 

HSPCB/2023/47781293REFCTO00 dated 08.11.2023 & again applied for CTO renewal 

vide application No. 57140727 dated 17.01.2024 which is under process. Case for levy of 

Environmental Compensation has already been sent to HSPCB, Head Office which is under 

process for finalization and will be concluded in due course of time. 

2. Total 663 no. of units has been developed at site and about 350 units are occupied. Unit 

has obtained water supply connection from GMDA with flow meter and provided copy of 

water & sewerage bill for the month of June, 2023 (Average 396 KLD), July, 2023 

(Average 621 KLD & Dec, 2023 (Average 408 KLD). As per details provided by Project 

Proponent, 475 KLD capacity STP is installed.  

3. STP treated domestic effluent is being partially reused for flushing & gardening and 

discharged outside premises in nearby farm lands through pipe line which is in violation of 

condition of EC/CTE/CTO wherein zero liquid discharge and treated waste water shall 

13



14



Annexure-1

15



16



17



18



19



20



Annexure-2

21



L_ 

To 

District Town Planner, Gurugram (Planning) 
DEPARTMENT OF TOWN AND COUNTRY PLANNING 

HlJDA Office Complex, Sector-14, Gurugram, Tel No.: 0124-2320573 
E-mail: dtp6.gurugram.tcp@gmail.com 

District Town Planner (Enforcement), 
Gurugram. 

Memo No.DTP(G)/2024/ f 3 2 l 
Dated:-...... J.6 .. ,-i+~ 1 

Sub.: Inspection of Mis E1perion Developers pvt. Ltd. (windchats), Village-Choma, Sector-112, 
Gurugram in compliance of the NGT Order dated 08.01.2024 in OA No. 648 of 2023 titled as Sunil 
Kumar Nigam Vs State of Haryana & Others. 

Ref.:- Regional Officer, Gurugram (Region N) letter dated 12.02.2024. 

On the subject cited above, it is intimated that vide above referred letter this office was requested to 
attend the inspection alongwith joint team licenses/clearance issued by the concerned Departments to subject 
citied company on 13.02.2024 at I :00 PM in compliance of the NGT Order dated 08.01.2024 in OA No. 648 of 
2023 titled as Sunil Kumar Nigam Vs State ofHaryana & Others. 

The same was attended by the undersigned alongwith ADC Gurugram, wherein worthy ADC, Gurugram 
directed to clarify some points raised in the aforesaid OA No. 648 of 2023 concerning to this department. In this 
regard, Regional Officer, Gurugram (Region N) vide letter dated 13.02.2024 has also asked you to submit action 
taken report in consonance with NGT Order dated 08.01.2024, the relevant details/as-built site plan required for 
ascertaining the violations at site are as under:-

1. Part Occupation Certificate for Tower- Tl (G+27), TS {S+27), TIS (S+27), Community Building, 15 
Nos Villas(G+2) V-7, V-8, V-9, V-10, V-11, V-12, V-12A, V-14, V-15, V-16, V-17, V-18, V-19, 
V-20, V-21 {Total 221 Dwell~ng units), Partial EWS Blocks (G+3) (64 DU) & Part Basement-I & 

. Compl_ete Basement-2 was granted vide Directorate office Memo no! ZP-595/SD (BS) /2017 /31249 
dated 06.12.2017( copy attached). 

2. Part Occupation Certificate for Tower- T2(G+27), Tl2{S+27), T13(G+7), T14(G+7) {total 171 
Dwelling units}, Part Basement level-I" Additional 12nos EWS dwelling units (G+3) partially 
applied in phase-2 was granted vide Memo no: ZP-595/SD (BS) /2018/21631 dated 23.07.2018 
( copy attached). 

3. Occupation Certificate for Tower- T7(S+27), T8{S+27), Villa V2{G+2), V3(G+2), V5A(G+2), 
Townhouse TH-2(G+2), TH-3(G+2), TH-12(G+2), TH-12A(G+2), TH-14(G+2) {total 104 
Dwelling units}, Balance 24 nos. EWS dwelling units (G+3), complete convenient shopping (9 
Shops) & Balance Basement level-I was granted vide Directorate memo no. ZP-595-Vol.-IUAD 
(RA)/2018/34668 dated 24.12.2018 ( copy enclosed) 

4. Occupation certificate of Tower- T3(G+7), T4(G+7), Tl6(G+7), Tl 7(G+7), Villa Vl(G+2), 
V4(G+2), V5(G+2), Townhouse TH-l(G+2), TH-4(G+2), TH-5(G+2), TH-6(G+2), TH-7(G+2), 
TH-8(G+2), TH-9(G+2), TH-10(G+2), TH-ll(G+2) and Basement was granted vide Directorate 

memo dated 09.03.2022 (copy attached). 
Issue raised in the complaint and pointwise reply/remarks are as under: 

Points under query Remarks 

HSD/Gas storage tank in green area While sending the site report vide dated 
31.10.2019, HSD/Gas storage tank was shown in 

Annexure-3
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Total Nos. of car parking approved/achieved 

approved plan with deviation in red colour and 
OC was granted vide Directorate memo dated 
09.03.2022 (copy enclosed). 
As per the site report vide dated 31.10.2019, the 
detail of car parking achieved is enclosed as 
Annexure-A. The same may be verified at site. 

Set back areas of villas mentioned m approved The copy of the site plan while sending the site 
drawing report vide dated 31.10.2019 duly showing the 

deviations is enclosed for ready reference and it 
has been noticed that rear side setback has been 
encroached. 

Total green area of project The copy of the site plan while sending the site 
report vide dated 31.10.2019 duly showing the 
deviations is enclosed for ready reference. 

Summary of total FAR /Ground Coverage utilized The detail of total FAR /Ground Coverage utilized 
at site vis-a-vis pennissible at site vis-a-vis pennissible 1s enclosed as 

Annexure-B. 

In view of above, it is requested to verify the aforesaid points on site which were asked by worthy ADC 
Gurugram and submit your action taken report to Regional Officer, Gurugram (Region N). Further, if 
any assistance/documents are required, same shall be provided by this office on priority basis. 
DA/As above • • 

o~District Town Planner, 
Gurugram. 

Endst. No. 1 3 ;2 0 .- \ 3 11 Dated: I ( \ 2--\ ).o l ½ 
A copy is forwarded to the following w.r.t letter under reference for infonnation please: 
I. W /Deputy Commissioner, Gurugram 
2. Regional Officer, Gurugram (Region North) 

6 J, Distri~ Planner, 
t,z,;, Gurugram. 
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ANNEXURE-A 
PARKING 

Srno. LOCATION Permissible APPROVED Already Achieved in Balance car parking vis-l-Achieved, phase-4 vis minimum required parking parking 

SURFACE 
1 PARKING 62 24 51 

17(OC 
APPLIED 2 Stilt Parking 112 75 TOWERS) SURFACE 

PARKINGFOR 
3 EWS 44 44 

23(OC 12(OC COVERED RECIEVED APPUEDVI PARKING IN VILLAS& LLAS& VILLAS & TOWN TOWN TOWN 4 HOUSES 35 HOUSES) HOUSES) 
t•basement 

5 parking 677 658 
2nd basement 

6 parking 672 696 
845ECS 755 ECS(EXTRA THAN Total 1602 1520 80 REQUIRED) 

--
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ANNEXURE-B 

Detail of ground coverage and FAR achieved at site: 

FAR UNDER RESIDENTIAL USE-167933.719 
Achieved 

Permissible F.A.R of Sanctioned F.A.R of whole Already Achieved F.A.R in Phase-1 F.A.Rin BalanceF.A.R 
Srno. whole project (Sqm) project(Sqm) O.C., Phase-2 and Phase-3 Phase-4 (Sqm) 

' 138585.109 
{61381.26(Phase-1)+42307.247(PHASE-

1 165938.05 165408.120 2)+348%.602(PHASE-3)} 17455.94 9897.001 

GROUND COVERAGE: 
Srno. Permissible Ground Sanctioned Ground Already Achieved Ground Coverage Achieved Balance Ground Coverage of whole Coverage of whole Ground coverage.(Sqm) project (Sqm) project (Sqm) Coverage in 

Phase-4 
12894.81 (7100.289 PHASE-1 O.C.+2752.45 1 33187.61 20160.199 PHASE-2+3042.071 PHASE-3) 4035.905 16256.895 
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